ACT No. XVIII or 1857.

e

PAssED BY T LEsisLative Councit oF INpiA.

o (Teecewed the gssgnt. of the Governor. General,on the 4 th July 1857.) ..

Ax Aot relating to the issuing of writs or process against certuin Members
of the Family, Household and Retinue of His late }I?,ghness the Nabob
of the Carnatie. ‘ :

WHEREAS it has been decided by Her Majesty’s Supreme Court of Judi- -
cature at Fort St. George that Act T of 1844 was a pez-
_ sonal Act, and that upon the death of His late Highness
the Nahob of the Carnatic it ceased to have any effect ; and whereas doubts
are entertained as to the correctness of the decision, and it is desirable that
the persons against whom any such decision has been given should have an
opportunity of petitioning Her Majesty in Council for leave to appeal against
the same, and that litigation should be prevented in the meantime: I#is
enacted as follows ;—

Preamble.

1. No writ or process shall, at any time within the period of one year

.- ' (% 3 i 3 3 n o
No process to_issue 110m the time of the passing of this Act, be sued forth or
dgainst the Family or  progecuted against the person, goods, or property of any

RetmuP of the late Na- . R o °
bob of the Carnatic for person whose name was included in any list which was

the CEEZZ;t“‘;lﬁie‘&Zh published under the provisions of the said Act, and
vernor in Conneil. which was in force and effect for the purpose of the said
Act ab the time of the death of His said late Highness the Nabob of the
.Carnatic, unless such writ or process shall be sued forth or prosecuted with
the consent of the Governor in Council of Fort St. George first had and
obtained, such consent to be testified by the s1gnatuxe of the Secretary or
one of the Becretaries of Government.
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of the appeal.
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iI. If an appeal against any such decision as aforesaid be admitted by
' o : . p ] ;
1f apyeal to Queen in Her Majesty in Council, no sui:h writ or process shall be
Counail be admitted, no sued forth or prosecuted against the person, goods; or
process fo lIssue un 3 ) e . . .
efier the determination effects of any person named in such list as aforesaid uniil
after the determination of the appeal, unless such writ or

. Unless with- consent - PTOCESS be sued forth or prosecuted with the consent of
of Goverpor in, ouncil,

et

! i 1. ‘ 0y e
Or unless by special  OF unless the Court out of which such writ or process

. exder of Court. shall be sued forth or prosecuted shall be satisfied that

the appellant has been guilty of unreasonable delay. in' prosecuting the
appeal, and shall make & special order authorizing such writ or process to be
sued forth and prosecuted. '

e

X - “1I1. Every writ or process sued forth or prosecuted
Process issued con- '

void. and void.

the said Governor in Council to be. testified as.aforesaid, .. -

mary to the Act tobe contrary to the provisions of this Act shall be utterly nall -



